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PRINCIPAL BENCH, NEW DELHI.

CP-141/97 in
0A-1S65/95

ow Delhi this the 21st day of July, 1997.

Hon'ble Or. Jose P.- Verghese, Vics-Chaii'rnaiUJJ
f-!on " b 1 e Sh. 3. P . C i swas, Membe r ( A)

3h. R.C. Gupta,

R/o L-2, Andrewsganj Extn.,
New Delhi 49. ....

(througl-i Sh. G.;C. Aggarwal, advocate)

versus

Peti tiot.or

■p

1. 3h. N.P. Singh,
Gccretary, Ministry of Urban
Affairs & Employment,
N i r m a n B h a w a n ,
New Del hi "11..

2  S h . P - B. V i j ay 3
Di rector Genera 1 (Worl-;s) ,
C; P' W D 3 N i r rn a n B h a w a i'l ,
Mew Del hi-11.

(through Sh. Madhav Panikar, advocate)

Rcspondcn t;

ORDER(ORAL)
H o n b 1 s D r- . J o s e P . V e r g h e s e V ice- C h a ,i r rn a r i ( J )

The learned counsel for the petitioner

permission to withdraw this contempt petition a;;

i-clicf sought has already been granted t-y

respondents. Permission, as prayed for, is g- ..

Accordingly, this contempt petition is d..spo-

withdrawn. Notices", issued to the allcyco con

dischargeci.

(3.P. Biswas)
Mernbei- (A)
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